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Losses due to allocation on FM Channels

4558. SHRI SANJAY NIRUPAM: Will the
Minister of INFORMATION  AND
BROADCASTING be pleased to state:

(a) the total loss suffered due to allotting
of FM channel to private parties without
calling for tenders;

(b) whether any action has been taken
against persons responsible for encouraging
the monopolistic action in these public office;
and

(c) if not, whether Government propose to
take action and if so, the details of the same?

THE MINISTER OF
INFORMATION AND
BROADCASTING (SHRIMATI

SUSHMA SWARAI): (a) AIR had tried to
throw open the field of FM broadcasting to
new private parties by initiating'tenders in
1995, 1996 and 199§. However, this process
got scuttled due to legal hurdles created by
some of the existing private operators and
other parties by filing large number of cases
in different Courts and MRTP Commission.
Attempts are being made to get the stay
orders issued by various Courts on the latest
1998 tenders vacated and thus allot the slots
to private parties on the highest bid principle.
Since the tender process could not be
completed, it is not possible to estimate the
loss caused or the revenue that would have
accrued.

(b) and (¢) Do not arise.



